IN THE NATIONAL COMPANY LAW TRIBUNAL: NEW DELHI

COURT-VI
Item No. 102

IB-151/ND/2021
IN THE MATTER OF:
M/s. VRJ Traders Pvt. Ltd. ...PETITIONER
Section
U/s 10 of IBC, 2016 Order delivered on 24.05.2022

(Virtual Hearing)

Coram:

SHRI P.S.N. PRASAD, HON’BLE MEMBER (JUDICIAL)
SHRI RAHUL BHATNAGAR, HON’BLE MEMBER (TECHNICAL)

For the Applicant/Petitioner :Mr. Snehal Sharda along with Mr.
Alok Kumar Kuchhal, Advocates.

ORDER

IA/2333/2022

This is an application under Section 22 of the Insolvency and
Bankruptcy Code, 2016 for confirming the appointment of IRP as RP in the
matter. We have heard the submissions made by the Counsel for the
Resolution Professional. The Counsel for the RP (erstwhile IRP) and also RP in
person. The RP has confirmed that he has given consent to act as RP in the
matter. The RP has also submitted that the fees has been fixed by CoC. This

Tribunal confirms the continuation of IRP as RP. Application is allowed.
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